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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 857/XC-5-1-21-535-2021
Dated Lucknow, December 20, 2021

NOTIFICATION
MISCELLANEOUS

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh
Ganna (Poorti Tatha Khareed Viniyaman ) (Dviteeya Sanshodhan) Vidheyak, 2021" introduced in
the Uttar Pradesh Legislative Assembly on December 16, 2021.

THE UTTAR PRADESH SUGARCANE (REGULATION OF SUPPLY AND
PURCHASE) (SECOND AMENDMENT) BILL, 2021
A
BILL
further to amend the Uttar Pradesh Sugarcane (Regulation of Supply and
Purchase) Act, 1953.
IT Is HEREBY enacted in the Seventy - second Year of the Republic of India as
follows :-
1. (1) This Act may be called the Uttar Pradesh Sugarcane (Regulation of Short title,
Supply and Purchase) (Second Amendment) Act, 2021. extent and
(2) It extends to the whole of the State of Uttar Pradesh. commencement
(3) Itshall come into force with effect from the date of publication in the
Gazette.
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Amendment 2. In section 17 of the Uttar Pradesh Sugarcane (Regulation of Supply and
of section 17 Purchase) Act, 1953 :-

of U.P. Act

no. 24 of (i) in sub-section (4) for the symbol "', the symbol "' shall be
1953 substituted;

(ii) after sub-section (4) the following “proviso” and “explanation”
shall be inserted, namely:—

"Provided that notwithstanding anything to the contrary contained
in this Act or in any other law for the time being in force, it shall be lawful
that before or after the issue of recovery certificate by the Cane
Commissioner but at any time before the completion of the recovery
proceedings, if it is found that the owner of the company of the concerned
defaulter factory has given any loan or done investment under any legal
arrangement to a subsidiary company, associate company or other
company that is engaged or not engaged in manufacturing of sugar, and to
whom under any contract, any amount is to be received from any
Department of the State Government or from any Corporation or Board or
any other institution constituted under any statutory rules, the State
Government may for the purpose of ensuring payment of cane price arrears
of sugarcane farmers, forfeit the loan or investment amount or an amount
equivalent to the outstanding cane arrear amount and give necessary
instructions to the Cane Commissioner to take further action.

Explanation- The words “company", '"subsidiary company" or
"associate company” used in the poviso above shall have the meanings respectively
assigned to them in the Companies Act, 2013 (Act no. 18 of 2013)."

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Sugarcane (Regulation of Supply and Purchase) Act, 1953 (Uttar Pradesh Act
No. 24 of 1953) has been enacted to regulate the supply and purchase of sugarcane required for use in
Sugar Factories, Gur, Rab or Khandsari sugar manufacturing units and other related matters. Section-17 of
the said Act, provides that in case of default and non-payment of cane price by the sugar mill, the Cane
Commissioner shall forward the Recovery Certificate to the concerned Collector for recovery of
outstanding cane price and interest from the concerned sugar mill, and the Collector shall recover such
amount as mentioned in the Recovery Certificate as arrears of land revenue.

It has often been observed that the payment of cane price to sugarcane farmers gets delayed by the
sugar mills due to which they face financial difficulties and also economic loss due to delay in timely
sowing of Rabi crops. It has become imperative, in the described situation, to frame effective provisions to
ensure speedy payment of cane price arrears.

To implement the provisions of the aforesaid Act more effectively and to make payment of cane
price arrears to the farmers expeditiously, it has been decided to make a provision in the aforesaid Act that
if the concerned defaulter Sugar Mill / Unit / Company has given any loan under the legal arrangement to
any Subsidiary Company, Associate Company or other Company, or has invested and in such business
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which is being carried out by that Associate Company, Subsidiary Company, in sugar sector or in any other
sector within the State, in which any department of the Government of Uttar Pradesh or any Corporation or
Board or any other Institution constituted under statutory rules in relation to that business by inserting a
proviso and an explanation to sub-section (4) of section 17.

The Uttar Pradesh Sugarcane (Regulation of Supply and Purchase) (Second Amendment) Bill,

2021 is introduced accordingly.

SURESH RANA,
Mantri,
Chini Udyog Evam Ganna Vikas.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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